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Pre-Budget Increase in Prices of 
Items Taxed in the Budget

2918. SHRI BALSAHEB VIKHE 
PATIL: Will the Minister of FIN
ANCE AND REVENUE AND BAN
KING be pleased to state:

(a) whether .Government are aware 
that even before announcement of 
taxes the retailers had already in
creased the prices of the items on 
which the taxes were levied by Gov
ernment; and

(b) if so, what steps Government 
propose to countercheck this for 
future?

THE MINISTER OF FINANCE 
AND REVENUE AND BANKING 
(SHRI H. M. PATEL): (a) and (b). 
While there have been occasions in 
the past where retailers had raised 
the prices of certain commodities in 
anticipation of the Budget, there is 
little evidence with the Government

of the same having taken place this 
year.

Legislation already exists relating 
to the marking Qf prices of packaged 
commodities. The State Governments 
have also powers under the Essential 
Commodities Act to check such anti
social activities.

Lest a contrived shortfall in sup
plies should result in a temporary 
spurt in prices, the Minister for Civil 
Supplies had in a meeting of the re
presentatives of trade, industry, poli
tical parties and Trade Unions, con
vened by him, called upon business 
interests to see to it that the flow of 
goods continued at normal levels both 
before and after the presentation of 
the Budget. He had further urged 
that all major units, who generally 
have a well organised distribution 
network, should ensure that their 
dealers do not indulge in unwarranted 
price hikes and other unfair trade 
practices. He had warned the business 
community that if they belied the 
trust that the Government was plac
ing in them, stern action would be 
taken.

Disclosures by Chief Minister and 
other Ministers of Karnataka under 

voluntary disclosure scheme

2919. SHRI S. NANJESHA 
GOWDA:

SHRI KANWAR LAL 
GUPTA:

Will the Minister of FINANCE AND 
REVENUE AND BANKING be pleas
ed to state:

(a) whether the Chief Minister and 
some of the Ministers of Karnataka 
State and their family members made 
a declaration under voluntary disclo
sure scheme; and

(bj) if so, the names of the Minis
ters and their family members and 
the value of movable and immovable 
properties and the amount of cash so 
disclosed?
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THE MINISTER OF FINANCE AND 
REVENUE AND BANKING (SHRI 
H. M. PATEL): (a) and (b). Neither 
the Chief Minister nor any other 
Minister of Karnataka State has made 
a disclosure under the Voluntary Dis
closure Scheme, 1975.

The wife, daughters and sons-in- 
law of the Chief Minister have also 
not made any disclosure.

Information about family members 
of the other Ministers is not readily 
available. It will be collected and 
placed on the Table of the House as 
soon as possible.
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• Export of drinking water t0 Saudi 
Arabia

2921. SHRI MUKHTIAR SINGH 
MALIK: 'Will the Minister of COM
MERCE AND CIVIL SUPPLIES AND 
COOPERATION be pleased to state:

(a) whether any agreement has 
been signed between the Governments 
of India and Saudi Arabia regarding 
export of drinking water to Saudi 
Arabia; and

(b) if so, the broad outlines of the 
agreement?

THE MINISTER OF COMMERCE 
AND CIVIL SUPPLIES AND CO
OPERATION (SHRI MOHAN DHA- 
jRIA); (a) No, Sir.

(b) Does not arise.




